HARYANA VIDHAN SABHA

14th Legislative Assembly
December Session 2023

List Of Business
19 December 2023
11:00 AM

QUESTIONS.
(1) Questions entered in the separate list to be asked and answers given thereupon.
ZERO HOUR.

MOTION UNDER RULE 15.

M
A to move that the proceedings on the items of business fixed for today be exempted at this day's sitting from
MINISTER the provisions of the Rule ‘Sittings of the Assembly’, indefinitely.

MOTION UNDER RULE 16.

M

A MINISTER to move that the Assembly at its rising this day shall stand adjourned sine-die.

RESUMPTION OF DISCUSSION ON THE OFFICIAL RESOLUTION MOVED BY THE
HON’BLE CHIEF MINISTER IN THE HOUSE ON 15.12.2023 -REGARDING SELECTION OF
STATE SONG.



6. CALLING ATTENTION NOTICES.

M

. . . ) ) . ) regarding sexual harassment of girl students
Calling Attention Notice No. 14 notice given by Shri Abhay Singh

1. by the Principal of the Government school in
Chautala, MLA. o
district Jind.
Calling Attention Notice No. 22 notice given by Shri Blraj Kundu, MLA. The Hon'ble Member may also ask a
2. clubbed with admitted Calling Attention notice No. 14 being question at the time of discussion on the
similar/identical subject matter. Calling Attention No. 14.

Calling Attention Notice No. 22 notice given by

1. Shri Bharat Bhusan Batra, MLA.
2. Smt. Geeta Bhukkal, MLA The Hon'ble Members may also ask a

3. 3. Shri. Aftab Ahmed, MLA question at the time of discussion on the
4. Shri. Varun Chaudhary, MLA Calling Attention No. 14.

clubbed with admitted Calling Attention notice No. 14 being
similar/identical subject matter.
Calling Attention Notice No. 22 notice given by Shri Neeraj Sharma, The Hon'ble Member may also ask a
4. MLA. clubbed with admitted Calling Attention notice No. 14 being question at the time of discussion on the
similar/identical subject matter. Calling Attention No. 14.

7. PAPER TO BE LAID ON THE TABLE OF THE HOUSE THROUGH NEVA PORTAL.

M

()

®)

C))

to lay on the Table the Town & Country Planning Department Notification No. 01/RERA GGM Regulations
2018, Dated 16th February, 2018, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.

A
MINISTER

to lay on the Table the Town & Country Planning Department Notification No. 02/RERA GGM Regulations
2018, Dated 16th February, 2018, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.

A
MINISTER

to lay on the Table the Town & Country Planning Department Notification No. 03/RERA GGM Regulations
A 2018, Dated 16th February, 2018, as required under section 86 (2) of the Real Estate (Regulations and
MINISTER Development), Act 2016

to lay on the Table the Town & Country Planning Department Notification No. 04/RERA GGM Regulations
2018, Dated 7th August, 2018, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.

A
MINISTER
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(13)

to lay on the Table the Town & Country Planning Department Notification No. 05/RERA GGM Regulations
2018, Dated 7th August, 2018, as required under section 86 (2) of the Real Estate (Regulations and

MINISTER
Development), Act 2016.

to lay on the Table the Town & Country Planning Department Notification No. 06/RERA GGM Regulations

A
MINISTER 2018, Dated 7th August, 2018, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
to lay on the Table the Town & Country Planning Department Notification No. 07/RERA GGM Regulations
MINISTER 2018, Dated 5th December, 2018, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
A to lay on the Table the Town & Country Planning Department Notification No. 08/RERA GGM Regulations
MINISTER 2018, Dated 5th December, 2018, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
A to lay on the Table the Town & Country Planning Department Notification No. 09/RERA GGM Regulations
MINISTER 2018, Dated 5th December, 2018, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
to lay on the Table the Town & Country Planning Department Notification No. 10/RERA GGM Regulations
MINISTER 2018, Dated 5th December, 2018, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
to lay on the Table the Town & Country Planning Department Notification No. 11/RERA GGM Regulations
MINISTER 2018, Dated 5th December, 2018, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
A to lay on the Table the Town & Country Planning Department Notification No. 12/RERA GGM Regulations
MINISTER 2018, Dated 5th December, 2018 , as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
to lay on the Table the Town & Country Planning Department Notification No. 13/RERA GGM Regulations
MINISTER 2018, Dated 6th December, 2018 , as required under section 86 (2) of the Real Estate (Regulations and

Development), Act 2016.
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(19

(20)

21

to lay on the Table the Town & Country Planning Department Notification No. 14/RERA GGM Regulations

A
MINISTER 2019, Dated 14th February, 2019, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
A to lay on the Table the Town & Country Planning Department Notification No. 15/RERA GGM Regulations
MINISTER 2019, Dated 14th February, 2019, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
A to lay on the Table the Town & Country Planning Department Notification No. 16/RERA GGM Regulations
MINISTER 2019, Dated 26th February, 2019, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
to lay on the Table the Town & Country Planning Department Notification No. 17/RERA GGM Regulations
MINISTER 2019, Dated 10th May, 2019, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
A to lay on the Table the Town & Country Planning Department Notification No. 18/RERA GGM Regulations
MINISTER 2020, Dated 6th July, 2020, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
to lay on the Table the Town & Country Planning Department Notification No. 19/RERA GGM Regulations
MINISTER 2020, Dated 16th September, 2020, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
to lay on the Table the Town & Country Planning Department Notification No. 20/RERA GGM Regulations
MINISTER 2019, Dated 21st September, 2020, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.
A to lay on the Table the Town & Country Planning Department Notification No. 21/RERA GGM Regulations
MINISTER 2020, Dated 17th August, 2020, as required under section 86 (2) of the Real Estate (Regulations and

Development), Act 2016.
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(25)

(26)
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29)

(30)

to lay on the Table the Town & Country Planning Department Notification No. 22/RERA GGM Regulations
2021, Dated 7th May, 2021, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.

A
MINISTER

to lay on the Table the Town & Country Planning Department Notification No. 22/RERA GGM Regulations
2021, Dated 21st August, 2021, as required under section 86 (2) of the Real Estate (Regulations and
Development), Act 2016.

A
MINISTER

to lay on the Table the Town & Country Planning Department Notification No. 331/RERA PKL/2018, Dated

MINISTER 9th February, 2018, as required under section 86 (2) of the Real Estate (Regulations and Development), Act
2016

to lay on the Table the Town & Country Planning Department Notification No. 332/RERA PKL/2018, Dated
9th February, 2018, as required under section 86 (2) of the Real Estate (Regulations and Development), Act
2016

MINISTER

to lay on the Table the Town & Country Planning Department Notification No. 333/RERA PKL/2018, Dated

A

MINISTER 9th February, 2018, as required under section 86 (2) of the Real Estate (Regulations and Development), Act
2016

A to lay on the Table the Town & Country Planning Department Notification No. 2694/RERA PKL/2019,

MINISTER Dated 16th July,2019, as required under section 86 (2) of the Real Estate (Regulations and Development),
Act 2016.
to lay on the Table the Town & Country Planning Department Notification No. Misc-454/2023/7/1/2023-

MINISTER 2TCP, dated 24th July, 2023, as required under section 24 (3) of the Haryana Development and Regulation
of Urban Areas Act, 1975.

A to lay on the Table the Town & Country Planning Department Notification No. 1082/RERA PKL/2018, Dated

MINISTER 16th May, 2018, as required under section 86 (2) of the Real Estate (Regulations and Development) Act,
2016

A to lay on the Table the 22nd Annual Report of Haryana State Roads & Bridges Development Corporation

MINISTER Limited (HSRDC) for the Financial Year-2020-21, as required under section 395(1)(b) of the Companies

Act, 2013.



31

(32)

(33)

(34)

(3%)

A to lay on the Table the 45th Annual Report of Haryana Land Reclamation and Development Corporation
MINISTER Limted for the year-2018-19, as required under section 395(1)(b) of the Companies Act, 2013.

A to lay on the Table the 52nd Annual Report of Haryana Warehousing Corporation for the Year-2018-19, as
MINISTER required under section 31(11) of the Haryana Warehousing Corporation Act, 1962.

A to lay on the Table the Annual Report of Haryana Mass Rapid Transport Corporation Limited for the Year-
MINISTER 2021-22, as required under section 395(1)(b) of the Companies Act, 2013.

A to lay on the Table the 39th Annual Report of Haryana State Electronics Development Corporation Limited for
MINISTER the Year-2020-21, as required under section 395(1)(b) of the Companies Act, 2013.

to lay on the Table the Inquiry Report submitted by L. N. Mittal (Retired), Punjab and Haryana High Court,
Commission of Inquiry along with Action Taken Report, as required under sub-section (4) of Section 3 of the
Commission of Inquiry Act, 1952.

A
MINISTER

LEGISLATIVE BUSINESS.

(1) Bills for introduction, consideration and passing

2)

®)

to introduce the Haryana Appropriation (No. 5) Bill;
The Haryana Appropriation A
(No. 5) Bill, 2023. MINISTER to move that the Haryana Appropriation (No.5) Bill be taken into consideration

at once; Also to move that the bill be passed.

to introduce the Haryana Appropriation (No.6) Bill;
The Haryana Appropriation A
(No. 6) Bill, 2023. MINISTER to move that the Haryana Appropriation (No.6) Bill be taken into consideration

at once; Also to move that the bill be passed.

Rajender Kumar Nandal

Chandigarh-160001 Secretary

Date:18/Dec/2023 HARYANA VIDHAN SABHA
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